jltem No.86 1
REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 26543/2015
DR. D C SRI VASTAVA Petitioner(s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)
(with appln. (s) for exenption fromfiling O T. and perm ssion to
file lengthy list of dates and interimrelief and office report)
W TH
SLP(C) No. 26635/2015
(Wth appln.(s) for exenption fromfiling OT. and appln.(s) for
permssion to file lengthy list of dates and InterimRelief and
O fice Report)

Date : 08/02/2016 These petitions were called on for hearing today.
For Petitioner(s) M. Prashant Kunar, Adv.
Ms. AP & J Chanbers, Adv.
M. Siddharth Krishna Dwi vedi, Adv.
M. Shail Kumar Dwi vedi, Adv.
For Respondent(s) Ms. Archana Singh, Adv.
M. Abhi sth Kumar, Adv.
M. Kamal Mhan Gupta, Adv.
M. T. N Singh, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
SLP(C) No. 26543/2015
Four weeks time, as | ast chance is given to the r espondent
No.6 to file the counter affidavit.
The Learned counsel for the respondent Nos.1l to 3 seeks and is

Item No. 86 2

gi ven four weeks&#39; tinme to file the counter affidavit.

Fresh st eps for the service of notice by usual node to the

r espondent Nos. 4,5,7,8,9 and 12 shall be taken by the | ear ned

counsel for the petitioners within a period of four weeks.
SLP(C) No. 26635/2015
Four weeks tine, as | ast chance is gi ven to t he r espondent
No.7 to file the counter affidavit.
The Learned counsel for the respondent Nos.1l to 3 seeks and is
gi ven four weeks&#39; tinme to file the counter affidavit.
Fresh st eps for t he service of notice by usual node to t he
r espondent Nos. 4 to 6, 8 and 11 shal | be t aken by t he | ear ned
counsel for the petitioners within a period of four weeks.
Li st again on 30. 3. 2016.

(MV RAMESH)

Regi strar

MG



